HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION

| OF PROVISIONAL ENROLLMENT

NOTIFICATION

// No: 1261 Dated: Z&hj)’om

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javaid Ahmad Dar
S/O Abdul Rashid Dar
R/O Batwina Baghwanpora, Ganderbal

vide notification No. S6%  dated 07- @-20/&3 period of one year has been
extended till 0 /- §/-202] subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewa! / extension of provisional licence/enroliment must be

sought before the date of expiry uniass the absolute/final enroliment as an

Advocate is ordered there before.

— - [l /
(Mohammad Yasin Beigh)
Hi /D Additional Registrar
Dated: ‘1 (?/b 20 o L\
Copy forwarded to the: gl

1. Principal District & Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.

/ In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
Mr. Javaid Ahmad Dar, Advocatie
...... for information and necessary action.

!

Additional Registrar
4’\// . L-

2l | e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

| ‘

NOTIF:?CATION
No: b/é('f Dated: /é /{ /Z@L@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Showkat Ahmad Para
S/O Farooq Ahmad Para
R/O Beehama, Ganderbal

vide notification No. 535 dated 0/ &-20 /'g period of one year has been
extended till (1 7. 8- 202/ subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniass the absoiute/final enroilment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh)

No: w Dated: (‘é) iﬁ\\- u\ PIry N} Addiﬁo')f‘}gisuaj
q

Copy forwarded to the:

1.
2.
3.

4.
S.
6

Principal District & Sessions Judge, Ganderbal. /gﬁ;/ﬁ
Secretary, Bar Council of india, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
Mr. Showkat Ahmad Para, Advczcate

...... for information and necessary action.

Ade &r/uﬁ/
Addition egistrar °

e

a\\\»°



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
| OF PROVISIONAL ENROLLMENT

|

L

|

NOTIFiCATION

No: H ) 64 Deted: (éj{ /),62.@

Provisional admission granted urider Advocates Act, 1961 in favour of

————

Mr. Irfan Firdos

D/O Mir Firdos Ahmed

R/O Qasba Bhagat Janglatmandi Anantnag

vide notification No. 32S dated 2 '(9‘ 20/¢ a period of one year has been

extended till _3)_1> - 22 |subject tc the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification'of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

\
M/

-~ .
(Mohammad Yasin Beigh)

Additional Registrar
No: 53Y WB Al@/LJDated: [é (/’( /D,blzs \/S \A,
Copy forwarded to the: ! ﬁgf"
1. Principal District & Sessions Judge, Anantnag
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association. Anantnag
5. in-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Irfan Firdos, Advocate
...... for information and ne:zessary action.

t
S

—
Additionai Registrar =

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

e cen et e —————————

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Elé& Dated: (ﬁ (( [’zﬂzzb

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Singh

S/O Kartar Singh

R/O Adhat, Mohalla Simni, Tehsil Mahanpur, Distt. Kathua

A/P Ward No.2, Near gps Kudera Plahi, Basohli, Distt. Kathua

vide notification No. ~J 2} dated /O‘ 7 20/5&17 period of one year has
been extended til /0. 7] . 202] subject to the verification of hisier

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— e
(Mohamm asin Beigh)

(/é Additional Registrar
Dated: /p\/

Copy forwarded to the:
1. Principal District & Sessions Judge, Kathua.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua
5 in-charge N.1.C. High Court of J&K, Jammu for uploading on the official
website.
6.  Mr. Vikrant Singh, Advocate
...... for information and necessary action.
Additional Registrar —




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION 1
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: “\26"—!} D:ssied: (égl /)/02. o)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insha Bashir

S/0 Bashir Ahmad

R/0O Nalabal Nowshera, Hamdania Colony Srinagar

vide notification No._ 5V dated 7. ¥-1f a period of one year has been
extended till _31,) L2021 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uriess the absolute/final enrollment as an

Advocate is ordered there before.

L
— -

(Mohammad Yasin Beigh)

No: % BHg?v—g(fZ(voDated: ( éizl Z} ph20 Addifiona) Registrar ﬁl

Copy forwarded to She: 6\\\ Lo

1. Principal District & Sessions Judge, Srinagar.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, Bar Association, J&K High Court, Srinagar

5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.

6. Ms. Insha Bashir, Advocate

...... for information and necessary action.

\f';.
P —
Addition strar -
k«\v\—f\
h1



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIF-iCAT'ION
No: \16( Dated: Léglj',lﬁLO

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sadaf Iliyas Khan

D/O Mohammad Iliyas Khan

R/0O Kral Pora, Madina Colony, Kanipora, Link Road Ph-2"! Lane No.1,
Budgam.

vide nofification No.__Hp0) F_ dated 8. 2018, period of one year has been
extended till D . 11~.2Dl§lsubject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as an

Advocate is ordered there before.

]
- (/‘/-/.4
(Mohammad Yasin Beigh)

. Additional Regist
No: 3 ’SLL:S'?’(LL%,DDated: ( ézl /2020 e ‘I?IS rar/‘l‘:

Copy forwarded to the: <\[>e
1. Principal District & Sessions Judge, Budgam.
2.  Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Budgam
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6.  Ms. Sadaf Iliyas Khan, Advocate

...... for information and necessary action.

— c/\/“
Additional Registrar
~ I \

QL A



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

]

NOTIFE%ATiCN
No: 12462  Dated: iéh}%w

oo

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ovais Rashid Malik

S/O Ab.Rashid Malik

R/O Malik Mohalla, Trehgam, Kupwara

vide notification No. (157(5Z dated /7 /6 Zd/égperiod of one year has been
extended till /7. /0. 20 Z [subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ord_ered there before.

(Mohammad Yasin Beigh) '
Additional Registrarl
Al

ated: z“l /LDZZ) n—

U - ]
Copy forwarded to the: <Pl
1. Principal District & Sessions Judge, Kupwara.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, District Bar Association, Kupwara.
5. In-charge N.I.C. High Court of J&K, cammu for uploading on the official website.
6. Mr. Ovais Rashid Malik, Advoczte
...... for information and necessary action.

-~ .
Addition gistrar



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFIiCATION

No: iléﬂ Dated: [ ([//2—02,0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mussavir Ahmad Shah

S/0O Shakoor Ahmad Shah

R/O Dad:ir Kote, Kulgam

vide notification No. SES dated O -8 -20 L& period of one year has been
extended till 07-8-202§ subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of histher character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniass the absolute/final enrollment as an

Advocate is order_ed there before.

)
P o o ot
~F " .

(Mohammad Yasin Beigh)
Additional Registrar/
&\\\-

No: S3Y1 34@/WDated: {SZI /)J)LO 9 _—

Copy forwarded tL the: e |*=°
1. Principal District & Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, District Bar Association, Kulgam
5. In-charge N.I.C. High Court of J&K, dammu for uploading on the official website.
6. Mr. Mussavir Ahmad Shah, Advocate
...... for information and necessary action.

-~ (»/"\,.
Additional Registrar

o )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 10L.S ] Dated: /6 /( /3/6)/0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naseem Qadri

S/Q Mohmad Yousuf Qadri

R/O E-16, Abu Bakar-Colony Bemina By-Pass, Srinagar

vide notification No. (957 dated [ 7./0. 20/@ period of one year has been
extended till 3/ [ 2 - 2071 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licencel/enroliment must be

scught before the date of expiry unless the absoiute/finai enrollment as an

Advocate is ordered there before.

- o
(Mohammad Yasin Beigh)
Additionr?\lﬁegistrar{

No: %BLU)L/O@%,JDated: (6 {1/21)7/@ N

Copy forwarded to the: g),),;e
1. Principal District & Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Bar Association, J&K High Court, Srinagar.
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr Naseem Qadri, Advocate
...... for information and necessary action.

—" 2ghes
Additional Registrar

v \

AR




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: D—b Dated: (ﬁ F( j)/bw

T

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehvish Jan
D/G Farooq Ahmad Bhat
R/O Chowdhary Bagh, Bhat Mohalla, Rainawari, Srinagar

vide notification No. 268 dated 07. 8. 20184 period of one year has been
extended till 0} & — 7202 ] subject to the verification of hisiher Certificates/LL.B

Degrees from the concerned University and verification of kiS/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

- - VJ;/.‘
(Mohammad Yasin Beigh)

Copy forwarded to' the:

1.
2,
3
4.
5

6.

o 35375 bl baess_[§; 020 M|
{‘{i(

Principal District & Sessions Judge, Srinagar.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, J&K High Court, Srinagar
In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
Ms. Mehvish Jan, Advocate
...... for information and necessary action.

~—: o

AdditionalRegistrar
N \
2|}



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION ~
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |2.X7 Dated: jﬁ Pl L}ow
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Irfan

S/0 Gulam Mohd Sheikh

R/O Gulshan Abad-A near Sheikh Mohalla, Zakura, Srinagar

vide notification No._| 21} dated (9. ] !.')_Ol@ period of one year has been
extended tilt 31.12.. 2097 subject to the verification of histher Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of bprovisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ord_ered there before.

—- o~
(Mohammad Yasin Beigh)
{ } Additional Registrar
Dated: ép( 252D 0 L\‘

Ay

Copy forwarded to the: Q,.)w
1. Principal District & Sessions Judge, Srinagar.
2.  Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, Bar Association, J&K High Court, Srinagar
5. In-charge N.L.C. High Court of J&K, Jammu for uploading on the official website.
6.  Mr Sheikh Irfan, Advocate
...... for information and necessary action.

\

P B ww’——r
Additional Registrar
()1/ l

AN
e N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIF‘IﬁﬁTlON
No: 4 lgé Dated: H)KIIZ}()M

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajad Ahmad Khan
S/O Gh Mohd Khan
R/O Awoora Khan Mohalla, Payein, Kupwara

vide notification No. S’ 9 dated b, /. 20/(7a period of one year has been
extended till 2112 . 2021 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroilment as an

Advocate is ordered there before.

T

L ad
e~ —-——‘&

—1 -
(Mohammad Yasin Beigh)

Additional Registrar
No: 83 - Dated: | N~ J\)(

Copy forwarded to the: a )\w

1. Principal District & Sessions Judge, Kupwara.

2.  Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Kupwara

5 In-charge N.I.C. High Court of J&K, Jammu for uploading on the official
website.

6. Mr Sajad Ahmad Khan, Advocate

...... for information and necessary action.

Additional Registrar
| |»®




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

I
1

NOTIFICATION

No: \ D A Dated: i-( ﬂl &Lbz,a

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Ali

S/O Mohd Ali

R/O Hangis (Takmatan) Chicktan Kargil.

vide notification No._ﬁL dated ].8.20/8 a period of one year has been
extended till /- ]2 -202¥subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unlress the absolute/final enrollment as an

Advocate is ordered there before.

— - O’\/“/-/"
(Mohammad Yasin Beigh)

/ Additional Registrar
No: 3 3K77—0L/1,®ated: / b / /2020 Ja.
Copy forwarded to the: |}
1. Principal District & Sessions Judge, Kargil.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kargil
5 In-charge N.I.C. High Court of J&K, Jammu for uploading on the official
website.
6. Mr Mohsin Ali, Advocate
...... for information and necessary action.

t

—- "
Additional Registrar ==

T ‘

;‘(ﬁs



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | ng; Dated: Z 6(( /lo 20

Provisional admission granted urider Advocates Act, 1961 in favour of

Ms. Rukhsana Kousér
D/0 Mohd Daud
R/O Dehri Ralyote, Manjakote, Rajouri

vide notification No. 97 0 __ dated OQ’\ ] 20/@3 period of one year has been
extended till D1, 12..2021subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of nrovisional licencel/enroliment must be

sought before the date of expiry uriiess the absolute/final enroliment as an

Advocate is ordered there before.

1
. o~
(Mohammad Yasin Beigh)

.
‘ Additional Registrar
No: 3337 \——')du? Dated: | ﬁ“ ZZ:Q 2.0 e //L’J

Copy forwarded th the: ke
1. Principal District & Sessions Judgz, Rajouri
2. Secretary, Bar Council of India, Naw Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Distict Bar Association. Rajouri
5. in-charge N.1.C. High Court of J&K, .:ammu for uploading on the official website.
6. Ms. Rukhsana Kouser, Advocaiz
...... for information and nezessary action.

)

- o~
Addition gistrar ¢

‘Lu
/qmi



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 122  Dated: t@\g&lbl—o

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Menakshi Sharma

D/O Ashwani Sharma

R/O Bera Goa Kalakote, Rajouri

vide notification No._Lf_(Z_Z__ dated O('/‘ K 20/83 period of one year has been
extended till 3). 12 . 209 jsubject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal /| extensiocn of provisional licence/enroliment must be

sought before the date of expiry uniess the absoclute/final enrollment as an

Advocate is ordered there before.

\
— oS
(Mohammad Yasin Beigh)

- Additional Registrar
No: 33348 - )Q&LP Dated: déﬂl &292’“ D JJ‘_
ST

Copy forwarded to the:
1. Principal District & Sessions Judge, Rajouri.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, District Bar Association, Rajouri.
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6 Ms. Menakshi Sharma, Advocate
...... for information and necessary action.

]
~ Carnr

Additional Registrar
()—]/ I
‘ \

T




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* Kk Kk

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ﬁLS l_% Dated: (Qh;),oz,o

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gowhar Jan
S/O Gh. Nabi Ahanger
R/O Lazibal, Kadipora, Syed Sahab, Anantnag

vide notification No. 9&9 dated (0.7, 2-0/(:?3 period of one year has been
extended till /0. 7. 202 [ subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/finai enroliment as an

Advocate is ordered there before.

— - o~
(Mohammad Yasin Beigh)

- Additional Registrar
No: ,S 32\ j-—@éﬁé Dated: i 20 o /\

Copy forwarded to the: ;ﬁ;
1. Principal District & Sessions Judge, Anantnag 3“

2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Anantnag

5. in-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.

6. Ms. Gowhar Jan, Advocate

...... for information and necessary action.
ok e
Additional Registrar *
-




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _\ .S\ Dated: l&\\\i'),m_c

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil Tandon
S/0 Deepak Tandon
R/O H.No.39, Bakshi Nagar, Jammu

vide notification No. jgl dated 02 - Q.O/g period of one year has been
extended till ) 2-7 =202 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal /| extension of provisional licencel/enroliment must be

sought before the date of expiry uniess the absoiute/finai enroliment as an

Advocate is ordered there before.

Kr“"//
(Mohamma Yasin Beigh)

Additional Registrar
No: 2338'%&8[ ated: Jal]élbl.o ' N L\
Copy forwarded to tLe '- @N"’D
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, Bar Association, J&K High Court, Jammu
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Akhil Tandon, Advocate

...... for information and necessary action.

f—’ . ww
Additiona istrar
RVl [

do-
S



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 12.Cpn  Dated: ?&h ?)uz_g

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Waseem

S/O Mohd Saleem

R/O Gholad Town Vill. Banola, Mendhar, Poonch

vide notification No.___sz___bl dated [O LT 201@ a period of one year has been
extended till [0 F. 207 ] subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licencel/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh)

Additional Registrar
No: 3 533f1781§:149Dated: {éhquj_a s }‘
Copy forwarded to the: /gﬁo

1. Principal District & Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, District Bar Association,, Poonch.
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6.  Mr. Mohd Waseem, Advocate
...... for information and necessary action.

-~ —
Additional Registrar, *
A}



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \992 Dated: \E\\\\?—Q

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Majid Mushtaq Rather

S/0 Mushtaq Ahmad Rather

R/O Chattibandy Najar Mohalla Tehsil & Distt. Bandipora

vide notification No.[S70  dated 3. 2.2 01&a period of one year has been
extended till 2{. |2 -2 02 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of wrovisional licencel/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as an

Advocate is ordered there before.

—" e
(Mohammad Yasin Beigh)

\ \ \ Additional Registrar
ated: _ \§\\ \&0 ; H o e
Copy forwarded to the: '{M—W

1. Principal District & Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Bandipora
in-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
Mr. Majid Mushtaq Rather, Advocate
...... for information and necessary action.

o G A

! \
e =
Additional Registrar S
"

A :
~qi




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION |
| OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: \'LLS Dated: \E\ \\\LD

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amandeep Singh

S/0 Vijay Singh

R/O Muthi Rakhwala, Teh. & Distt. Kathua

vide notification No. {8 >F dated S D, ZOI@ a period of one year has been
extended till [S. 2. 202 subject to the verification of hisfher Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/finai enrollment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh)
Additional Registrar J

No: 25\ Qﬁ\\ﬂk\\w Dated: _\4 \\\ \“_\_ y N~ Pl

Copy forwarded to the: Q.o
1. Principal District & Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kathua.
5. In-charge N.1.C. High Court of J&K, jammu for uploading on the official website.
6. Mr. Amandeep Singh, Advocate
...... for information and necessary action.

Additionai Registrar

.
e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFiCATION

No: \)1D {  Duted: (g\\ \t)_’_m

Provisional admission granted ur:der Advocates Act, 1961 in favour of

Mr. Asaf Iqbal
S/ Mohd Azam
R/O Dara Dullian, Tehsil Haveli, Distt. Poonch

vide notification No. (‘/ [ dated 077.9.20/6 a period of one year has been
extended till 5/ .12. 202 subject tc the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of irovisional licencel/enroliment must be

sought before the date of expiry unizss the absolute/final enroliment as an

Advocate is ordered there before.

~r 1 W
(Mohammad Yasin Beigh)
Additional Registrar)

&

No: %%\ﬂ&-&%‘thated: \ﬁ\ X')fﬁ ke

T

Copy forwarded to the: ¢}
1. Principal District & Sessions Judge, Poonch
2. Secretary, Bar Council of india, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Distict Bar Association. Poonch
5. in-charge N.I.C. High Court of J&K, .:ammu for uploading on the official website.
6. - Mr. Asaf Igbal, Advocate
...... for information and ne:essary action.
’

Additional Registrar
>~y

2 [



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \1L7]  Duted: \g\\ \hl—b
Provisional admission granted ur.der Advocates Act, 1961 in favour of

Mr. Muneeb Ahmed Wani
S/O Gh Mohi ud Din Wani
R/O Sarnal, Payeen Anantnag, Kashmir Distt. Anantnag.

vide notification No. 322, dated _06 \ é "20/63 period of one year has been
extended till 3/.12-202 [ subject to the verification of hisfher Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of urovisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

’ !
3 -~ - MY
(Mohamm asin Beigh) *

Additional Registrar
No: 321 el Qé!i / Dated: H\'\\‘\‘ 2.0 a” /]’\:5?
Copy forwarded to the: \ Q\\\ o

1. Principal District & Sessions Judgs, Anantnag
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, Distict Bar Association. Anantnag
5. In-charge N.I.C. High Court of J&K, .;ammu for uploading on the official website.
6. Mr. Muneeb Ahmed Wani, Advocate
...... for information and ne:essary action.

). o~
Additional®&egistrar =
\

Q\!]V‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

U

A

NOTIFICATION

No: \D. 2.8 Dated: \k\‘\\')’Q

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shrda Langer

D/O Rajeev Langer

R/O §74-A, Gandhi Nagar, Jammu

vide notification No. 8 76 dated /ft 3. 2f?/ga period of one year has been
extended till 3/./2 -202/ subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of [srovisional licencel/enroliment must be

sought before the date of expiry uniass the absolute/finai enroliment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh)

Additional Registrar
No: %%7_6 ],._322;'3 ,Z Dated: \’% \\\\ P PR n—" L/\ﬁ\
L)

Copy forwarded to the:
1. Principal District & Sessions Judgs, Jammu
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, Bar Association, J&K High Court, Jammu
5. In-charge N.1.C. High Court of J&K, ;:ammu for uploading on the official website.
6. Ms. Shrda Langer, Advocate
...... for information and ne~essary acticn.

’
- e~
AdditionatRegistrar <

~ -
i




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: \').D_CX Dated: \&\\\MLO

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asifa Rashid Mir

D/O Ab Rashid Mir

R/O Khanda Magrepora, Tehsil B.K. Pora, Distt. Budgam.

vide notification No.__ 10 dated /S /0.20 /& period of one year has been
extended till 1. 1. 2021 subject to the verification of histher Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absociute/final enrcliment as an

Advocate is order_ed there bhefore.

LY

\/"‘/
~ -

{(Mohammad Yasin Beigh)

; Additional Regist
No: 3%’1&5 ,.N ] Lﬁ( Dated: \)%\\XF\XD/@LD i lonaq}gls rar’]:g\lf’

Copy forwarded t§ the:
1. Principal District & Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Budgam.
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6 Ms. Asifa Rashid Mir, Advocate
...... for information and necessary action.
- Vo
AdditionaT Registrare

8l



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \22 o Dated: \ E\\\\LBLQ
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sudesh Singh

S/0O Dhani Ram

R/QO Village Halla Dhandrath, Ramban

A/P 69-A, Bhawani Nagar, Janipur, Jammu

vide notification No._! 211 dated [ 9. /1 10/6; period of one year has been
extended till 3/ /12 - 2OZOSUbject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

—. e
(Mohammad~Yasin Beigh)

No: %%Q_H\,w‘\\tf Dated: Lﬁ]\\\ DA Additional Registrar L\.-

Copy forwarded to the: e)! »
1. Principal District & Sessions Judge, Jammu.
2.  Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Bar Association, J&K High Court, Jammu
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Sudesh Singh, Advocate
...... for information and necessary action.

. ‘ T
Vamn ] —
Additional Registrar

~




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFIiCATION

No: \ng Dated: k& \ \ \\LQ.

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rahila
P/O Gulam Mohammad Dar
R/O Drangbal, Pampore, Pulwama

vide notification No. 5(9% dated /. 6. ?-Mga period of one year has been
extended till ] - [2 ~2020subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqht before the date of expiry unizss the absolute/final enroliment as an

Advocate is ordered there before.

SN~
.
(Mohammad Yasin Beigh)

Additional Registrar

No: 3 %\&%—Q&\U)Dated: l"é ?] ¥lb N

Copy forwarded to §‘he: ﬁ;
1. Principal District & Sessions Judge, Pulwama. '
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, District Bar Association, Pulwama
5. In-charge N.1.C. High Court of J&K, sammu for uploading on the official website.
6.~ Ms. Rahila, Advocate
...... for information and nezessary action.

{ \
’—) . \/\A
Addition istrar —

- ‘\\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k

EXTENSION
OF PROVISIONAL ENROLLMENT

H

NOTIFICATION

No: \LS} Dated: k%\\\\\&b

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Awtar Krishan Raina

S/0 Mohan Lal Raina

R/O H.No0.35/15A, Chaman-Vihar, Colony, Extn.Bohri (Talab Tillo), Jammu.
vide notification No. 1 ¥V dated 14-%-2013 2 period of one year has been
extended till Vb €20 24 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal /| extension of prcovisional licence/enroilment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

-

——
~— -

(Mohamm asin Beigh)
Additional}iegistrar 1
\

No: %S?,Ls ’—gb\bf Dated: L«L '\'l ’\ 20 ;ﬁg

Copy forwarded to the: <L MW
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. v
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, Bar Association, J&K High Court, Jammu
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Awtar Krishan Raina, Advocate
...... for information and necessary action.

J—
/‘7 - /"
AdditionafRegistrar




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \1.27  Dated: lg&g\gmg

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zakiya Banoo

S/O Nissar Ali

R/O Chanchik, Tehsil & Distt Kargil

A/P C/O Ashok Kumar, H.No.124/B, New Plot Jammu.

vide notification No. /[‘) ZZ) dated C\ZQME) a period of one year has been
extended till 2. |2 ~7.02] subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry uniess the absolute/final enrollment as an

Toha &«/W/
(Mohamma sin Beigh)

_ ‘, Additional Registrar
No: 5%23% =54 \iQDated: ( 4 [\ 2.0 L /J-.\)v_,
Copy forwarded to the: A Q\*\ w

1. Principal District & Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kargil
9. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Ms. Zakiya Banoo, Advocate
...... for information and necessary action.

Advocate is ordered there before.

B

~
Additional Registrar <

»
T %ﬁ‘?



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
) % %k

EXTENSION

i
[ OF PROVISIONAL ENROLLMENT

NOTIFiCATION

No: \?—% é Dated: k‘&\\ \\ 2

Provisional admission granted ur:der Advocates Act, 1961 in favour of

Mr. Sumeet Kumar

S/O Amar Nath

R/O Nanak Chak Samba

A/P Igbal Colony, Sonwar Bagh, Srinagar

vide notification No. SQ ) dated _Q7 8. lolga period of one year has been
extended tili 3/, |- 202 /subject to the verification of his/her Certificates/LL.B

Degrees from the concerned Universiiy and verification of his/her character and

antecedents from the CID.

1 The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uni.2ss the absolute/final enrollment as an

Advocate is ordered there before.

'
AN

P (ﬁc?h‘am asin Beigh) )
_ Additional Registrar
No: %%Z-SL\\QL.D Dated: ("E \\ \ DI J-.\.
. = /:3
Copy forwarded to the: AT

1. Principal District & Sessions Judge, Samba/Srinagar
2. Secretary, Bar Council of India, Naw Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Distict Bar Association. Samba
5. In-charge N.I.C. High Court of J&K, sammu for uploading on the official website.
6. Mr. Sumeet Kumar, Advocate
...... for information and ne:essary action.

’
o
—

”~ *
Additional Registrar

Q)i )»-e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l')»%j Dated: kﬁl\)\%m

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mujeeb Ur Rehman

S/O Ghulam Mohd Runyal

R/O Billawat Sarodha Maitra, Tehsil & Distt. Ramban

vide notification No. IS77  dated S 2. 20/8 a period of one year has been
extended till 3/./2 —202 | subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrocliment as an

Advocate is ordered there before.

L3
e L/vov-""/r

(Mohammad Yasin Beigh)
AdditionaX}egistrar I

A
N

Qi )re

No: 5% 'L\\"\S,\\Q\QDated: \El\\')-ﬂ

Copy forwarded to the:
1. Principal District & Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, District Bar Association, Bhaderwah
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Mujeeb Ur Rehman, Advocate
...... for information and necessary action.

e erv .
Additional{Re istrarx «

213}5;
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d ok %

EXTENSION

OF PROVISIONAL ENROLLMENT

_ NOTIFICATION
No: D—g Dated: {%J\\ ]\L&

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Kousar

S/0 Mohd Iqbal

R/O Mangotra P.O. Marmat, Doda.

vide notification No.ﬂé_ dated (0:7.20(6 period of one year has been
extended till 31+ (2.-202/ subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh)

o, ?;’i\,j),\\c\\,_gk\\‘\[’)?ted; ' 1 \ Additionail}egistra/rJ:B/P

Copy forwarded to the: 8\‘\%
1. Principal District & Sessions Judge, Bhaderwah.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, District Bar Association, Bhaderwah
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6. Ms. Shazia Kousar, Advocate
...... for information and necessary action.

H
— - \ W’Vﬁ_
Additiona istralj .

=




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: '1E£3 Dated: l &] )')/D),b

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nuzhat Majeed

S/0 Abdul Majeed A

R/O Nund Reshi Colony, House No.232, Bemina Srinagar .

vide notification No._ S35 dated 02 - Q -20/a period of one year has been

extended till 3/, ]2 - 202 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroilment must be

sought before the date of expiry unless the absolutel/final enrollment as an

Advocate is ordered there before.

\ N

(Mohammad Yasin Beigh)

) Additional\Registrar
No: » ﬁgg ated: LLL\ 28200 ,/i:"\
Copy forwarded to the: l 8\\\ 20

1. Principal District & Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.
4. President, Bar Association, J&K High Court, Srinagar
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6 Ms. Nuzhat Majeed, Advocate
...... for information and necessary action.

— -
Additional&R/egistrarJ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ,‘ng Dated: T\{\!\?)’a

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insheeba Jan
D/O Gh. Muhammad Lone
R‘IO .Brienty, Batpora, Dialgam, Anantnag
vide notification No. 83 EZ’ dated (610, ZOjégperiod of one year has been

extended till O 1112, 2020gbject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licencel/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

-

-~ N —
(Mohammad Yasin Beigh)
Additional Registrarj

No:_ D) 6 [ré(s’upoated: [Qa L\\‘)/B'LD N~

Copy forwarded to{the: | )»
1. Principal District & Sessions Judge, Anantnag \ \ R

2.  Secretary, Bar Council of india, New Delhi. -V
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6 Ms. Insheeba Jan, Advocate
...... for information and necessary action.

Additional Registrar



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q28 Dated: Lﬁ X\ \Lb 26

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Hussain

S/0 Gulam Hussain

R/O Ichgam, Budgam

vide notification No. 10 o3 dated |1 2. 'lOléa period of one year has been

extended till D[ 1220205 pject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of exniry unless the absolute/final enroliment as an

Advocate is ordered there before.

o
~— -
{(Mohammad Yasin Beigh)

Additional RegistrarJ
[\

No: 5 Bl&—):))/]JVD'Bted: ({(\'!LDLD O

Copy forwarded to the: by
1. Principal District & Sessions Judge, Budgam. ’
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Budgam
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6.  Mr. Zahid Hussain, Advocate
......for information and necessary action.

' \

~ " W/—v
Additional Registrar | «
A~ \
e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: b—% i Dated: l&\\\),b

\

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wani Nawaz Ul Haq

S/0 Bashir Ahmad Wani

R/O Khairpora Arin, Bandipora

vide notification No.__‘é;?;_g_ dated (0.7, 20}8 a period of one year has been
extended till 31. 12 .20 2Dsubject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licencel/enroliment must be

sought before the date of expiry unless the absoclute/final enroliment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh)

Additional Registrar
No: 337:\’8 —ﬁ#/bated: (é (l [')—Q‘Lm n\/R ].\..-r\
Copy forwarded to the: | ’ CANES

1. Principal District & Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Bandipora
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6.  Mr. Wani Nawaz Ul Haq, Advocate
...... for information and necessary action.

~y " v
Additional Registrar .

o

[i)ve




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFiCATION

No: \lﬂg Dated: \ﬁ\ \\\D-/Q

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeenat Amin

D/O Mohammad Amin Bhat

R/O Chandrooma, Kansipora, Bilalabad Colony near Railway Station
Baramulla.

vide notification No. S22y dated (0 e zolga period of one year has been
extended till /. [2 - 202/subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniass the absolute/finai enrollment as an

Advocate is ordered there before.

[
"
S v

(Mohammad Yasin Beigh) )

. ) Additional Registrar
No:%%ﬁ\c’\rﬂ\\\, \fated: { § '\\ \\')/6 ne I\)‘,
Copy forwarded to the: q‘\w
1. Principal District & Sessions Judge, Baramulia.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Associatior:, Baramulla.
5. - In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Ms. Zeenat Amin, Advocate
...... for information and necessary action.

]
o~ * K/‘o\ﬂ—:—

Additional Registrarl

"

..\.\‘-"""’\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFIiCATION

No: \ DM\ Dated: \&]\\M

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saba Yaseen

D/O Mohd Yaseen Ganie

R/O Hamdania Colony, Sec-11, H.N0.927, Bemina Srinagar.

vide notification No._g_[_g___ dated (0.7 \7_0/@ a period of one year has been
extended till 10 . 77.202 | subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unisss the absociute/final enroliment as an

Advocate is ordered there before.

\

”~y " w/‘___:_.
(Mohammad Yasin Beigh)

" g%’)_@g_ﬁ]d'\%ted; (‘L\\ \\‘)/Q Additioyegistrar’i:&_

Copy forwarded to the: )\ >
1.  Principal District & Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, Bar Association, J&K High Court, Srinagar
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Ms. Saba Yaseen, Advocate
...... for information and necessary action.

Additional Registrar

' ‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \1\y  Dated: Nk \\\\\'La

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zulfqar Ahmed

S/O Anwar Hussain

R/O Farwala P/P Palam Rajouri A/P Baba Jitoo Hostel University,

Room No.242, Jammu

vide notification No, (672 dated 07~3—20/9a period of one year has been
extended till 3| . [> -202| subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

’
~— T
(Mohammad Yasin Beigh)

( ] Additional Registrar
No: —_ ted: & [1 NH2 D - L\\..

. ! gl |2
Copy forwarded to the:

1. Principal District & Sessions Judge, Rajouri. j;w\w“-‘
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, Distict Bar Association, Rajouri
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6 Mr. Zulfqar Ahmed, Advocate
...... for information and necessary action.

P M"/
Addition gistrar, «




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |21 3 Déted:l@]

L !)»OLD

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Malik Fahdul Haq

S/0 Mohamad Ashraf Malik

R/O Near Jamia Masjid, Nagam, Kokernag, Distt Anantnag.
A/P 43, High Land Enclave, Goga Road, Humhama, Srinagar

vide notification No. UQQ dated {7.// ZC?/&; period of one year has been
extended till 3/+ /2 -202/sybject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CIiD.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absclute/final enroliment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh) ©
Additional Registrar

L

i,

QH)/O

03274 muf pated €| ) 20

Copy forwarded to the:

1. Principal District & Sessions Judge, Anantnag/ Srinagar.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, Distict Bar Association, Aanantnag.

5. In-charge N.1.C. High Court of J&K, Jamimu for uploading on the official website.

6. Mr. Malik Fahdul Haq, Advocate

for information and necessary action.

\/‘/g J o
—,\}‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Dated: t Q\\ ¥\\'),(3M
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Armugan Ul Haq
S/0 Ali Mohammad Shah
R/O Hugam, Tehsil Sarifufwara, Distt. Anantnag.

vide notification No. [’1 59 dated 0 2. —7 ~2[7/5%« period of one year has been
extended till 3/ .2 - 252 | subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of histher character and

antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absoiute/final enroliment as an

Advocate is ordered there before.

: W“’;}"
~) - »
(Mohammad Yasin Beigh)

No: 2" Dated. Lgml?/ub Additiowstrarﬁl—

Copy forwarded to the: <Jif2°
1. Principal District & Sessions Judge, Anantnag.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Distict Bar Association, Aanantnag.
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Armugan Ul Haq, Advocate
...... for information and necessary action.

\
adi \/w:'
Additionaqygilrar .

[
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \()—\\ 5 Dated: \%\\\g/B

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rizwan Habeeb
S/O Habeeb Ullah Bhat
R/O Addijan Devsar Nai Basti, Tehsil & Distt. Kulgam.

vide notification No. /S&Q dated 0§_2pw/§a period of one year has been
extended till 3/‘ [> 902] subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

r~) - \aﬁ—/ WVJ\./
(Mohamm asin Beigh)
Additional Registrar
No: QD%%BC\A\\\L&Dated kg \')/D /1/9 !\\

[N
Copy forwarded to the ' /Q.ﬁ?}°

1. Principal District & Sessions Judge, I\ulgam.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4.  President, Distict Bar Association, Kulgam.
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Rizwan Habeeb, Advocate
...... for information and necessary action.

'
—
e —

"
Additional Registrar .

)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*x % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l A{é Dated: (ﬂél\l /) 2.0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Farhan Hamdani

S/0 Tassaraf Hussain !

R/O Potha Mohalla Sayeeda, Ward No.2, Tehsil Surankote Poonch

vide notification No. 7(_-[ S __ dated H/, 8. 207 period of one year has been
extended till 3], )l“).ﬁl/subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

(Mohammad Yasin Beigh) -

Additional egistrar/

pated: | & | ’MLZ)

1 al.
Copy forwarded tqg the: /%k
1. Principal District & Sessions Judge, Poonch Sl

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Poonch
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Syed Farhan Hamdani, Advocate
...... for information and necessary action.

) o~
Addition egistrar —

.
>




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &li\ \ Dated: I&\\\M

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rehana Nelofar
D/O M ohd Rashid
R/O Harni, Gulhutta, Tehsil Mendhar Distt. Poonch

vide notification No.__ (5 dated _{0 . é 2.0/04 period of one year has been
extended till /O_\ 12 - 2020subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisionai licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as an

Advocate is ordered there before.

— - W"“;’-
(Mohammad Yasin Beigh)*
. Additional Registrar
No: '5 Zkllsldi ated: ('6 h ?'Z—O D J

’ l ‘\\
Copy forwarded to khe: %\
1. Principal District & Sessions Judge, Poonch. \

2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch
5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.
6. Ms. Rehana Neelofar, Advocate
...... for information and necessary action.

~ o~
Additional Registrar 7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: NY\WR  Dated: Lé\\\‘m

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaz Ahmad Laway
S/0O Gul Mohd Laway
R/O ladar Matou Khannabal, Distt. Anantnag

vide notification No. /[ 7 Z dated /§< (/. 20/83 period of one year has been
extended till {S_ 1] -2M)0subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before,

-~ - A
(Mohammad Yasin Beigh)

%S”S?JLZ 1[ - ) \% Additi,ci,n/all Registrar L\“

a )7
Copy forwarded to t e: \w

1. Principal District & Sessions Judge, Anantnag. _ %\\
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag.
5. in-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. - Mr. Ajaz Ahmad Laway, Advocate
...... for information and necessary action.

]
~ - k_/vu\/.:—

Additional Registrar
()'\/ A.p
"\




77553
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
X % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\1=A*  Dated: l & l!( {, DY)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Mohd Nuaman Bukhari

S/0 Syed Aftab Ahmaed Bukhari

R/O Naseemabad Sadrabal, Hazratbal, Srinagar

vide notification No. (63[ dated O§-%’201§a period of one year has been

extended till > 1. 12 -2.02/subject to the verification of his/ner Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as an

Advocate is ordered there before.

"

(Mohammad Yasin Beigh)
Additional Registrar J
<

ated: l"L()] ()l& o

Copy forwarded to the: %\| |'v<>

1. Principal District & Sessions Judge, Srinagar.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, J&K High Court, Srinagar

5. In-charge N.1.C. High Court of J&K, Jammu for uploading on the official website.

6. Mr. Syed Mohd Nuaman Bukhari, Advocate

...... for information and necessary action.

Y
S
/\

-
AdditionaT Registrar  °

T




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTlIFICATION
No: QMG} Dated: /ﬁ/[/)/o),ﬂ

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Dev Singh
5/0 Sansar Singh
1/{} Ward No.7, Ram Nagar, Udhampur

vide notification No. 9 Qz dated [0.7.20 /57 a period of one year has been
extended till /0. /- 202 subject to the verification of hisiher Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

-~ \/'/’_—v
(Moham asin Beigh) *
Additional Registrar/

T /‘.‘:3.

Q-)I’VO

1. Principal District & Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Udhampur.
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website.
6. Mr. Pawan Dev Singh, Advocate
...... for information and necessary action.

-~ /'-—'

Additional Registrar
M~ J\




